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(viii) Need for a probe into 

rotting of w heat  due  To

NEGLIGENCE  OF  RaILWAY

Authorities  and the F.C.I.

SHRI  ATAL  BIIIARI  VAJ-
PAYEE (New Delhi): Sir, while 
India is importing wheat liom the 
USA, a huge quantity of wiieat is 
being damaged  due to  criminal 
negligence of railway authorities and 
the bungling of FCI.

On July I, 1981, a consignment 
of wheat worth over Rs. 1.5 million 
was despatched in 19 open wagons 
from Doralia station in Punjab to 
Chakradharpur.  The goods train 
carrying w'heat readied  Chakra-
dharpur only on July 26, 1981.  In 
the meantime, more than  10,000 
quintals of wheat were damaged as 
the train was detained at Chandra-
pur Railway Station for 25 days.

More than 300 quintals of wheat 
have been declared unfit for human 
consumption. Yet, It has been sold 
to 3 flour mills.

Thi» is not  the first time  that 

huge quantity of foodgrains has been

destroyed in  Chhotanagpur alone.
In July 16,000 quintals of Punjab 
wheat was damaged at  Ranchi  -
and Tatisilway  stations.  Another 
big cnsignment of  rotten wheat 
was receved at Dhanbad station 
some timei back and the issue was 
referred to on the floor of the House.
If tlie figures for the whole country 
are collected and publicised, the 
quantity of foodgrains  which is 
damaged either in transit or in 
government godowns might come to 
lakhs ol’ tonnes.

I ask the Minister for Food to « 
take immediate action against erring  ̂
olFicials for sending wheat in op>en 
wagons.  The  Railway Minister 
must fix the responsibility for the 
break-down of the goods train ne-
cessitating detention at Chandra-
pur.

16.52 brs.

COAL  MINES  LABOUR WEL-
FARE  FUND  (AMENDMENT) 

BILL

Amendments made by Rajya Sabha

.THE  MINISTER OF STATE 
IN THE  MINISTRY OF ENER-
GY  (SHRl  VIKRAM  MAHA-
JAN): Sir, I beeg to move :

‘That the following amendments 
made by Rajya Sabha in the Bill 
further to amend the Coal Mines 
Laour Welfare Fund  Act, 1947̂ 
be taken into consideration:

‘̂ Enacting Formula

(1) That at pjage i, line i, for 
the word ‘Thirty-first’ the word 
‘Thirty-second’ be substituted.**

Clause I
(2) ITxat at page i, line 4, for 
the figure ‘1980’ the figure ‘1981*̂ 
be substituted''

MR.  CHAIRMAN:  Motioik̂

moved :
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“That the following amendments 
made by Rajya Sabha in the 
Bill further to amend the Coal 
Mines Labour Welfare Fund Act, 
1947, be taken into considera-
tion;—

'̂‘Enacting Formula

(1)TJiat Ht page i, line i, for 
the word “Thirtysfirst” the word 
“Thirty-second” be substiiuted”

‘̂ Clause I

(2)  That at page i, line 4, for 
the figure ‘1980’ the figure ‘1981* 
be substituted.’*
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% f̂q[   ̂ ŷrr  =̂rf̂tr 1

?TRf̂r?r  if |

qr  ̂»r  ̂ % ^
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SEPTEMBER 2, 1981 to Bills 4̂6

MR.  CHAIRMAN : The ques- 
tion is :

“  That  the following amend-
ments  made by Rajya Sabha in 
the Bill further to amend the Coal 
Mines  Labour  Welfare  Fund 
Act, 1947, be taken into conside-
ration :

Enacting Formula

(1) That at page i, line i, for 
the word “Thirty first the word 
“TJiirty-second  be subs stituted.̂*

"'Clause I

(2) That at page r, line 4, fot 
the figure ‘1980’ the figure ‘1981’ 
be substituted.

The motion  was adopted.

MR.  CHAIRMAN: Now,  we 
shall take up amendments made b/ 
Rajya Sabha. The question is:

Enacting Formula

(1) That at page i, line i, for 
the word ‘Thirty-first’ the word 
‘Thirty-second’ be suh stitutea.**

Ths motion was adopted.

MR. CHAIRMAN: The question
is:

"̂ Clause  I

(2) That at page i, line 4, for 
the figure ‘ 19̂’ the figure ‘ 1981* 
be substituted.̂*

The motion was adopted.

SHRI  VIKRAM  MAHAJAN: 

I beg to move that the amendments 

by Ratjya Sabha in'the Bill be agmd

to* •-  •  .>
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MR.  CHAIRMAN:  The ques-

tion is:'

“That the amendments made by 

Rajya Sabha in the  Bill  be agreed 

to.”

The motion was adopted.

17 hrs.

IIKJH COURr AT BOMBAY 
(EXTENSION  OF  JURSDIC- 
riON  TO GOA, DAMAN AND 

, DIU)  BILL

* Amendments made by Rajya Sabha

THE  MINISTER OF  LAW, 
JUSTÎ GE  AND  COMPANY 
AFFAIRS (SHRI P. « SHIVSHAN- 
KAR) :  Sir, I beg to move:

“That the following amendments 
made by Rajya  Sabha in the 
Bill to provide for the extension of 
the jurisdiction of tlie High Court 
at Bombay to the Union territory 
of Goa, Daman and Diu; for] the 
establishment of  a permanent 
bcncb of that High Court at 
Panaji and for matters connec- 
te 1 therewith, be taken into consi- 

i  delation:—

“Etiaoting Formula

(1) That at page i, line i, for 
the word ‘Thirty-first’ the word

 ̂ ‘Thirty-second’  be susbstiluted."

Clause I

(2) That at page i, line 4,  for 

the figure ‘1980’the figure ‘1981’ 

be substituted*'

I MR. CHAIRMAN: The qucs- 

 ̂tion is:

“That the following amendments 

made by Rajya Sabha in the Bill 
to provide for the extcasion  of 

the jurisdiction of tne High Court 
at ̂ mbay to the Union territory of

Goa,  Daman  and  Diu;  fiar

the establiisfament of a ĵ maoent 

beiich of that High Court” at 

Panaji and for matters connected 

therewith, to be taken into consi-
deration :—

Enacting Formula

(1)  That at page i,  line i, /»r

the  word ‘Tliirty-first’  the  word

‘Thity-second’  be substituted.**

Clause I

(2)  That at page i,  line 4, f«r
the figure ‘19̂ ’ the figure ‘1981*
be substituted**

The motion was a'iopted .

MR.  CHAIRMAN : We shall 

now take up the amendments made 

by the  Rajya  Sabha.

The  question  is  :

'■'■Enacting Formula

(1) That at page  i, line Jor 
the  word  ‘Thirty-first’  the 

word  «Tliirty-second*  be

substituted*''

‘̂Clause I

(2) Tiiat at page 1,  Hbc i,  for 

the figure ‘1980* the figure 
‘ 1981 ’  be substituted.** *?

The  motion was adopted.

SHRI  p. SHIV SHANKAR  : 
Sir, I l>eg to move  :

■‘That the amendments made by 

Rajya Sabha in the Bill  be 

agreed to.”

MR. CHAIRMAN : The

tion  is  :

“That the amendments nia<ic by 

Rajya  Sabha in the Bill  b« 

agreed to.”

The motion woa adpotfd.


